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CALLING ATIENTION TO MATIER OF 
URGENT PUBLIC IMPORTANCE 

REPORTED STATEMENT BY SPOSKESMAN OF 

HOME MINISTRY Re. HARYANA 
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THE MINISTER OF HOME AFFAIRS 
SHRf Y. B. CHAVAN): Mr. Deputy 
Speaker, Sir, I had no occasion to make any 
statement to the Press on the developments in 
Haryana last week. I had explained more 
than once in this House that except in certain 
specific situations, the Governor of a State 
has to function as a constitutional Head 
and act on the aid and advice of his 
Council of Ministers. The reports attributed 
to official circles in regard to Haryana 
developments appear to be based on infere-
nces drawn from my observations on 
the coDltitutlonal position of Governors. 
(lntemiptltw) . . . 

SHRI RANDHIR SINGH (Rohtak): 
Tbia question bas become obsolete. It has 
become • dead letter. 
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. SHRl Y. B. CHAVAN: I do not know 
what he has asked. He has expressed his 
views. I cannot help it. One can only 
interpret the c:onstitutional provisions. The 
Central Government had no occasion to 
take any view in this matter, because it is 
DOt the function of the Central Government 
to take a view. The Central Government, 
as the executive, does not interpret the 
Constitution. 

SHRI ATAL BIHARI VAJPAYEE: 
Then how did the spokesman of the Home 
Ministry c:ome into the pic:ture? 

SHRI Y. B. CHAVAN: As Home 
Minister, on the ftoor of the House I had 
expressed certain views when we were 
debating the Madhya Pradesh problem here. 
I have some extracts of what I said at that 
time. I had said: 

"The Governor of a State is a COil-
stitutional Head except in regard to three 
articles.) have referred to the latest 
scholarly edition of the Constitution by Mr. 
Seervai, the Advocate General of Maha-
rashtra. Ho has said that only under 
three arti~IOIi. the Governor of a State 
functions a san aFnt of the President. 
They are articles 239(2), 200 and 356. 
~Pt in rellard to these articles, the 
Governor functions as the Constitutional 
Head." 

I had also said: 

"When an advice is given, by the 
Chief Minister to the Governor, the 
question is whether the Governor is bound 
by the advice or not. My answer to that is, 
he is bound to aaccpt the advice." 

I had expressed thele views when we 
disc:usaed the Madhya Pradesh situation. 
When a certain situation arises, if anybody 
Iricd to interpret my views _ • • 

SHRI ATAL BIHARI VAJPAYEE: Who 
;. uybod)'? 

SHRI Y. B. CHAVAN: I have lOt the 
cexl1'lc:t of what the All India Radio annou-

• ncement said. (InlmllPtltms). 

SHRI S. M. BANERJEE (Kanpur): 
Lay it on the Table, 

SHRI Y. B. CHAVAN: I did not refer 
to the All India Radio first. It was Mr. 
Vlijpa)8e who did and it is for him to lay 
it on the Table, Now, Sir, in the AIR 
announcement, the word uaed is not "olBcial 
spokesman" but "offic:ial cin:1cs", 

SHRI ATAL BIHARI VAIPAYEE: 
What is the dilference? 

SHRI Y. B. CHAVAN: There is a lot 
of dilference. Official circles can interpret 
what I said hefore. What is wronll in that? 

SHRI ATAL BIHAR! VAJPAYEE: That 
means, you ac:cept the responsibility. 

SHRI Y. B. CHAVAN: In this partic:u1ar 
situation developin, in Haryana, that was 
a matter between the Governor, the Chief 
Minister and the legislature there, What are 
we supposed to do in this matter? Even if 
certain official circles of the Home Ministry 
interpret what ) &aid before, ) cannot 
hclp it. 
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SUR) Y. B. CHAVAN: It is not tho 
question of the Cabinet taking any policy 
decision in tho matter. That is CXII:Iiy YIhcrc 
the hon. Member i. miaraldilll the Conat-
ution and the func:tioniflll of a Governor and 
of Gowornment. Wbat a Governor Ihould 
do in a CoIIItitUllonaJ IituatloD in a ... 
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is none of the business of the Central 
Government. 
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SHRI Y. B. CHAVAN: II J had been 
ask.ed. I WQuld have repeated the same 
opinion even then. 

~ 'dir m (¢): {Wf1r 
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"Bansi Lal within his rights to 
advice dissolution". 
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"The horse-trading that has gone 
on in Haryana is a dangerous omen". 

"If the Central Congress leadership 
was really interested in the long haul-
rather than in Mr. Bansi Lal's imme-
diate survival to save the party'. face 
in these crucial pre~lcction weeIcs-
it should have acted as sternly apinst 
the other defectors as it did with 
Mr. B. D. Sharma, the ringleader." 

irt. 'liT ~ q t fiI;.~
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SHRI Y. B. CHAVAN: The discussions 
of the Defection Committee arc very interest-
ing. Certainly they can be discussed when 
the report is before us. How can I sum up the 
views expressed by different members in 
different ways in a committee? It is very 
difficult for me to do. 

SHRI RANGA (Srikakulam): on all 
the relevant things we were unanimous. The 
only thing is that in practice we would not 
behave like thaI. 

SHRl Y. B. CHAVAN: No: there is no 
question of thaI. If I remember it aright. 
the only question that was discussed in the 
Defection. Committee was whether this 
question of advice for dissolution etc., 
Willi IP'rmane to the work of the Defection 
Committee and it was thOUght that it was not 
pnnane to the work of the Committee. That 
was all that was discussed about it. 

~mm: ~~I!iT~ 

;:r(t ~ I *" ~ ~ fit; ~ 'f'tf 
~ AWn ~tI" ~ ~ m <nIT 
~~1ti'T ~~~l!iTt'Ii 

t fit; ~ fQr.r ~ 'liT ~ 
IRt?~Qt~1Ift~.m: it 
<nIT w.r t ? 

SHRI Y. B. CHAVAN: Theao are 
hypothetk:al questiolll. 

SHRI S. M. BANERJEE: Sir, lICltUIlIy 
our callins-attention notice was given whaJ 
Shri Alai Bihari Vajpayee raised this issue 
on the basis of a newspaper. item wIIlRin 
there was some announcement from the. All 
India Radio. 

(MR. SPRAUR III IIw CiIIIlr) 

You remember, Sir, whon you were in the 
Chair and this question of HlU)'llDa was 
raised, you in your wisdom laid thM lOme-
thing should be done within .YeIl days and 
the A88Cmbly should be called. In your 
absence that has altogether boon louted. 
Anyhow, since you are here, I am IIlbmlttina 
that the Home Minister in bis reply bu 
conveniently not mentioned what wu _-
ced by the All India Radio. Unfortunately. 
sometimes the All India Radio bobavOI Uke 
All Indira Radio. Whatever is announced 
by Government . • .(lfllerraplkm) 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH): 
This is highly objectionable. 

MR. SPEAKER: Come to the queation. 
The question is about Haryans and not 
about All India Radio. 

SHRI ATAL BIHARI VAJPAYEE: They 
have misused the radio. 

SHRl S. M. BANERJEE; The hon. Home 
Minister was talking about the aanc:tlty or 
Parliament and theGovemor's powen acc:onl-
ing to the Constitution. It is a fact thai In 
Haryana Shri Bansi Lal has lost his ~ty 
and, under lhe guidance of the Centre, II 
beina helped by the Home Minister and the 
Governor who, unfortunately, has become 
a partisan in Ihis whole all'u. The __ 
rule was not applied which i, being IIPPI*I 
now, when Shri Ajoy Kumar Mukerjee. 
wanled to convene the Assembly on the 
18th December. Only a few day. after Ibat 
he was forced 10 convene it before aDd 
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u1timatoly that government, elected by the 
people, was dismissed. In UP the Assembly 
members came here all the way from Luck-
now. 

AN HON. MEMBER: Rl\iasthan. 

SHill S. M. BANERJEE: They wanted 
to have a physical check up. 

AN HON. MEMBER: Medical check-
up. 

SHill S. M. BANERJEE: They wanted 
to check them physically. They went to the 
President but they refused to have even a 
physical check-up. They refused to count 
them even and then the Government was 
disrnilliled. So I would like to know from the 
hon. Home Minister as to when he is going 
to leave these double standards (An Hon. 
M~mber: Never.), whether he would advise 
the Governor now to see that the Assembly 
i. convened without delay before this horse-
trading ends. 

AN HON. MEMBER: Bullock trading. 

SHRI S. M. BANERJEE: It is going on. 
Everybody is assured that the moment he is 
elected or comes back to the Congress, ho 
will become a minister. In Haryana all 
Conarcu members are going to be 
ministers. 

Why did he not apply the same standard 
in Benpl and UP and why is he sticking to 
this now 7 Is it because here it is a Congress 
lovernment 7 We know that Shri Govinda 
Menon, when he went to America, said 
Bomethina nasty there about United Front 
aovernments. Yesterday Shri Morarji Desai 
said lomethina about the Kerala Govern-
ment that ho would like to dismiss them and 
10 on. That is the policy of the central 
Government, to dismiss non-Congress 
aovemmcnts and to install Congress 
lovemments by hook or by crook, Is that 
aoina to be tho policy 1 

SHRI PILOO MODY (Godhra): By 
crook. 

SHRIY.B.CHAVAN: Thehon. Member 
hu not asked me a question. He made a 
tbarve _plnst me of havina double standards. 

The question he bu to ask himself is wiletba' 
he is not following double standards. He 
wants one to be applied to Bengal and an-
other to Haryana. 

SHill S. M. BANERJEE: That is not 
the thing. 

SHRI Y. B. CHA VAN: That is exactly tbe 
thing. the situations in Bengal and Haryana 
are different. In Beopl the Governor was 
convinced that the Government was in a 
minority. Here, in this case, the Governor 
did not find the Government in a minority. 

SHRI S. K. TAPURIAH (Pall): Very 
conveniently 80. 

SHRI BAL RAJ MADHOK: (South Delhi) 
When defections began to take place on a 
larllc-scale afterthc General Elections in 1967, 
many of the Congress Ministries began to 
fall one after another. A new sense of ethical 
values, democratic values and democratic 
norms began to dawn on the Congress leaders 
who had been encouraginll defections for 
the past 20 years. It was said in the House 
and outside and the committees beaan to 
be appointed as to how these defections can 
be avoided and how some political health 
can be restored to the country. Then, Ii 

sUlllCStion came from some quarters that one 
way of preventing defections is that we should 
give the power to the Chief minister, the 
Prime Minister, who is threatened by defc· 
tions or who has lost majority, to dissolve 
the House. It was sUlllested that that would 
prevent the people who want to cross the 
floor. At that time, it was clearly said in the 
House and outsido-it was discussed in the 
Committee on Defections aiso--that this 
would be a very very danaerous weapon. 
Some people quoted the British example 
how it is done there that in Britain there are 
only two mojor parties and there too, 
nomlally, the advice of the Prime Minister 
is nccepted by the King or Qucen only when 
he is in majority and that, when it is clear 
that he has lost majority, even if he advises 
the Crown, the Crown is not bound to accept 
the adice and the other party is called upon 
to form the Ministry. 

In this country, a number of occasions 
arose wh.,". because no such praclK:e or 
no such convention was there, the 
Governor followed one pattern in ~ 
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anotbcr pattern in Bihar and a third 
pattern in West Henp! aod 50 00. 
Then, you, Sir, convened the Presiding 
Officers Conference and certain nonns 
were laid that wbcneYer the m&Jority 
of a party or a Ministry In any legislature 
was In doubt, what should be done. That 
Conference sugpstcd that whenever there 
was a doubt about a Mioistry enjoying on 
majority support, the Assembly should be 
called within seven days and the decision 
whether the majority is with the Chief Minister 
or not should be settled on the floor of the 
House. This matter came before the Defec-
tions Committee also. The majority of the 
members there opposed giving a blanket 
right to any Chief Minister when he had lost 
the majority, to advise the Governor to dis-
solve the Assembly. One could understand 
whatever the Chief Minister might have 
lIBid. whatever the other people might have 
lIBid. when the nonns were not there. But, 
In view of these norrtlll having been establi-
shed, J want to Imow what has been done in 
Haryana. Why did not the Haryana Chief 
Minister, advise the Oovernor, to convene 
the Assembly within seven days to ftnd out 
whether the majority was with the Chief 
Minister or not ? This is my charge. 

Then. the AU India Radio and the press 
brought out the report. by official circles or 
the Home Ministry, that the Governor is 
bound by the advice of the Chief Minister 
if he wants to dissolve the Assembly. This 
acted as a threat and. apart from other 
methods, cajoling and paying money and 
bribes, this was also used as a means to bring 
back some of those J'COple. It i. thle kind 
of horse-trading that we have been con-
demning and which the Home Minister has 
been condemning. That kind of horse-
trading was encouraged by the spokesmen 
of the Home Ministry. 

Further, one of the nOI"l1lll established is 
that there should be a limit to the number of 
Ministers that any Ministry should have' 
Now, we ftnd that lOme .tepa are being 
taken to expand the Haryana Ministry. So 
far. they have not done it. I want to 
know whether, in lhe face of lhe norm that 
has been established now. such a thinl 
would be jultillable. 

My fInt specific q_ion Ia whether the 
All India Radio ... -'- this __ by 

. 5Omebody from the Home Ministry or It 
was just Inferred from the put utterances or 
the Home MInister and, If somebody 18'10 
it to All India Radio, who was the penon 
responsible for It. My 8CCOIId quest/on II 
whether it is binding for the Gowrnor to 
acoept the advice of the alief Minister 
when he has lost the majority In the 
Assembly. We want a clear mind of the 
Government in regard to that. I also want 
to know whether the Government accept 
the recommendations of the Presldlnl 
Officers' Conference that wheofta' the 
Chief Minister has loot the majority, the 
decision should be taken on the floor of the 
Assembly within _ days. Even now there 
is a doubt about the majority In the Haryana 
Assembly. I want to know whether even now 
they will ask the Governor to call the Asaem-
bly so that one should know whether 
the Chief Minister enjoys the majority 
or nol. 

SHRI Y. B. CHA VAN: The hon. Mem-
ber has raised some qllCllllloM about the 
diacuulons In the Def'ectlODI Ommdttee. 
He was • member of the DefectlOIII Com-
mittee. He knows what he said there. 

As far as the ceDinl on the Mlnlatrlcs II 
concerned, this Is one or the I'IICOrnmenda-
lions which has come. I do oot know whether 
it I. right for me 10 dlllCUU a recommenda-
lion of a committee the report of which has 
yet to come berore the House. Un'- thle 
report Is acoepted by the House and unless a 
certain legislation Is paued on the bull of 
those recommendations, It cannot be aid 
that the nOI"l1lll have been accepted. 

SHRI RANOA: It II a unanimous one. 

SHRI Y. B. CHAVAN: As far .. T am 
concerned, I am a party to that declalon, but 
this will have to have some sort of a statutory 
effect. I will be slid if 101M norm 1IlIIIIPt-
able to .11 Is evol¥ed _ without 
leglalation. • 

Then, the bon. Member railed I qUIIIIlon 
who IBid what. T did uy that poasibly some 
oftic:ials. even from the Home Miniltry, rna,. 
have doo.-d what I said In 1967, and tried 
10 interpret it that _y. I am not denying 
!bat poulbIitJ. J cannot help that. (btI-.-
tlDtu). 
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SHRI BAL RAJ MADHOK: I have put 
three .pccific question. and I want specific 
UlIwen for the&e. The Home Minister is an 
_ble ParUamentsrian. I hope, he will live 
answers to thole specil\c queMions. 

SHJU Y. B. CHAVAN: He asked me 
specifill question, and I have given specific 
IIIISwon. 

Stllll BAL RAJ MADHOK: Do you 
SCQIpt the RIIXImmendations of the Speakers' 
(4nfercnce 1 

IiHRl Y. B. CHAVAN: I reopect the 
Il.esolu~ of the Speakers' ConCerCtw;:C, but 
1 have 110 power to implement them. 

SHill HEM BARUA: May I draw your 
attention to a very serious matter? This is 
about IlOnvcrsion oC the Birla House in 
Delhi into a national monument. A Cast has 
been undertaken by Shri Shashi Bhushan •.. 
(lnt,,,uptiOlls) 

"" ~~(~): wm~, 
9;fTIf W ~ ~ ~ ;:f\fu:r !lIT ~-
~~I 

Mr. SPEAKER: Let us see. I have not 
ICCn \lIem. I will see. Now, papers to be laid 
on the Table. 

12.33 bn. 

PAPERS LAID ON THE TABLE 

ANNUAL REPORT OF LIn INSuRANCB 
CoRPORATION O. INDIA 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE! (SHRI 
JAGANNATH PAHADlA): On behalf 
of Shri Morarji Desai. 

I bet 10 lay on the Table a copy oC the 
Annual Report of the Ufo lnaurance 
Corpcntion of India for the year ended the 
31a1 MardI, 1968 alol1ll wllh the Audited 
AccowIts, WIder section 29 of the Life 
__ Corporalloa Ad, 1956. ~ 

1II1.11nq. s.. LT-2693/68J. 

NOTlFlCAnoNS UNDER UTTAR PRADIIB 
NAGAR MAR"'AUItA ADRINIY AM (HINDI 

AND ENOLIIH VIRIIONl) 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DflVBLOP-
MENT (DR. S. CHANDRASEKHAIl) : On 
behalf oC Shri Satya Narain Sinha. I beg 
to lay on the Table a copy each of the 
Collowing U. P. Notifications (Hindi and 
English versions) under lub-section (4) of 
section 540 of the Uttar Pradesh Nagar 
Mahapalika Adhiniyam. 1959, read with 
clause (e) (iv) oC the Proclamation dated 
the 25th February, 1968. al varied by 
Proclamation dated the 15th April, 1968, 
issued by the President in relation to the 
State oC Ullar Pradcoh:-

(l) The Rules Cor the Assessment aDd 
Collection oC Tax on Advertise-
ments, not being Advertisemonts 
published in newspapers by the 
Nagar Mahapalika, Kanpur. pubi-
shed in Notification No. 4313-B/ 
XI-C-31-MT-62 in Uttar Pradesh 
Gazelle dated the 2~rd Novom-
ber, 1968. 

(2) The Rules for the Assessment and 
C-Ollection of Tax on Advertise-
ment., not being Advertisements pu-
blished in newspapers by the Nagar 
Mahapalika. Varanasi, published in 
Notification No. 4345-B/XI-C-S6-
MT-60 in Uttar Pradesh Gazette 
dated the 23rd Novcrmber, 1968. 

[Plac~d In library. S~~ No. LT-2694/68J. 

REPORT OF SMAlL FAMILY NORM CoIoIrnD 

Or. S. CHANDRASEKHAR: I bea to 
lay on the Table a copt of the Report (1968) 
of Small Family Norm Committee. 

(PlaCfll I" LIM.,. &, No. LT-2695/6IJ. 

NOT1PICAnoNi I1NDD 11IE CWroIIII Aer, 
CENtRAL Exas. AND SALT AD uc.. 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE! (SHRJ It.. Co 
PANT): I bea to lay on tile TabIe:-

(I) A copy eaeh of the followiDl JIIodfIaN 


